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14. ORDER 	30.3.2000. 

Head. Shri RQ1tray,1earfled counel for the 

applicant and j.ir.U.3.1,'Iohapatta,learfled idditiona1 

r 

	

	 tanciincj Douns I appearing for the Pepoflcifl ts. 

Zpplicdnt whois a Driver,in this application filed 

on 16. 9.1993 challenges the order dated. 3. 4.1998 and 

20.4.1998 passed by the authorities working ugd- er 

Prasar 3harat1 (3 roadca;ting corporation of India). 

hence auestion for consideration is whether this 

Tribunal has any jurisdiction to issue oets or 

direction on the Corporation for which no notificatIon 

hs aeen issued ay the Union Government. 
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In 3.AEOA AND O 	VR. SI h.ii.ANEL UI 

ILAQ 	D 'YeortJ in 19J9(2)AILJ(A58a 

Divisicri 3,crich of the jan,,al0re CAT, 1e1611 LhaL 

onCe a GoVt.iepartierl t c CTive rn ted into c r)nl--  ora'--ion 

o eases to oe ;ithiu juriooiction of o:r unless 

notifioad::n is issued. .U/s.16(d) of prasar 3harati 

(roadcasting oorporatinn of Inui-a)ACt,199C 

one into force w.e.f. 23.11.19:7 i.e. much prior 

to the filing of this a. A. and passing Of the imucined 

orders .çe agree i-,,ith the reasings advanced by 

the 2angalore Bench o. th CAT and h1ci that this 

Bench has no juriscticti 	to ucar this applio aticri 

on merits. 

At this stage, as prayed by learned counsel 

for the applicant, the applicant is permitt€d to 

ithd raw this application tc•e filed if nessry 

before the canpetent Cort of ju.risdiCtin. DA 
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